CENTRAL RQMIﬁlﬁYﬁETEUE TRI&UVKL
PRINCIPAL BENCH: NEW LELHI

> Uek o1i042170/94 '; iﬁ\
%eg.w&lhi, this the 20th  day of July,1995 {\\ /

Hon'hle Shri J.P.‘Sharﬁﬂ, Member{J}

i b0, Verma,

11344, Subhash Fark Extension,
11 No . 10m Mavin Sahs d”}?f’
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2. Ms, Shashi Verma
; c/o Sri 0,0, Verma,
! 1/11544, 3ubhash par k Extension,
Gali No.tom Navin Sshadara, _
Pelkhi, ees Fpplicants

By #dvocates firs, Sarls Chandra

- Vs,

1e Union gf India,
‘through the
Secretar
Nlnlstry of brbwn Deve lopment,
Wirman Bhawan,New Gelhi,

2, Uirector,
Uirectorate of Prlntlng,
Nirmen Bhavan,
New Uelhi,

3., Mansger (L.PaU},
- Government of India Press,
Minto Press,
New elhi, ees Regspondents

By Advscate: Shri Hari Shankar,proxy for
shri Madhav Panikar
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Applicant No.1 is the father who retired

o e : ™ 4 ] -\ o
&s Lompositor Grade I in the Govt, of Indies Presg,

\‘. yi . s . E 4 .
' into Rmad,@em Uelhi on 31,3,1993, Applicant No,2

s

L is the married daughter of Applicant No,1 who is

\ ) dlso working in the Press as = Junior Artist since
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26.4.90 and was sharing the @ccommodation witn

her retiree father in @Qartﬁr No,E~20, Govi,of India
Press, Minto Road,New Delhi, The epplicent No,i
continuous to occupy the premises after retirement
hzving =pplisd for regularisation of the guartsr in
tha nams of her daughter on 28,6,93 but she Was not
given any reply snd instead & memo, was sant

deted 31.8.94 asking the ﬁpplicéﬂt Hofﬁ to deposit’
a sum of %,22,680/= =s damage charges for the

period from 1.8,93 to 15,6,94,

The present 0.4, has been filed for the
relief for direction to the respondents to sllst
and regularise the guarter in the neme of Aaplicent
#d ~ S ' 4 > s
No,2 and stay the illegsl and sarbitrary recovery

of damage charges imposed on #pplicant No.te

On notice the respondsnts contested the
applicetion and stated that since *pplicant HNo.2
is not eligible being merried daughter though she
had éean living with her father for the lsst more
than 3 yezrs, as such her application uas not
considered, The recovsry has been sant %m #pplicant

ah

Moed for unauthorised occupation of the szid quarter,
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Heard the lezsrned counsel of the
at length and perused therscord. The Govt, of
Indie, Uirector of Esta?es issued U.M, dzted
17.12,91 with regard to concession of adhoc
allotment of general pool to sligible dependents/

relztions of Govt., smployes on their retirement

and eligibility of married dsughter, The aforesaid

notificstion is reproduced beslowi-

! No,12035(18)/82-Pol.11{VYol, 11}
Government of India
Uirectorate of Estates

Hew Delhi 17.1.2.81

OFF1CE MEMQRA UL

. TR

subs: Concession of adhoc zllotment of general pool
te eligible dependents/relations of Govi, employess
on thelir retirement - eligibility of married
dzughter,

R In exsrcise of the pouwers conferred under
“R-317-8-25 allotment of Govt, residences iGenerzi Fosl

in Uelhi) Rules,1963 the instructions exist that when

& govt, servant who is an allottes of gensrasl pool
accomnodetion retires from service his/her son/unmarried
daughter or wifs/husband a2s the cass may be, be allobtted
accommodation from the general pocl on adhoc bssis subject
to fulfilment of prescribed conditions. It has nou

been decidad to extend the scope of this concession

to th= mzrrisd deughter of a retiring officisl, in case

he does not havedany don of 4inrease where married daughter
is the only person uho is prepared to maintain the
parent{s) and the other are not in @ position tao ds so
(e.g. minor sons), This will be subject ts the following
conditions which are alsc applicabls to the sther

eligible wards seeking such concessioniw

1. The ward should be continuously residing with the
retiring Govt, servent and not drawing HR& fop at least
3 years immedistely preceeding the date of his/her
retirement, In csee, however, a person is sppointed
to the govt, service within the psriod of 3 yesrs
proceading the date of retirement or hes bsen itrans.
Ferred to the place of posting of the retiring govi,
servent any time, within the precesding 3 years, the
dete of posting to that station shall be anplicable
far the purpose, ‘
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2. The concession shsll not be avsilazble
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where the retiring officer or a membsr of his family
own 5 house at the place of his/her posting.

%, The eligible dependent will be zllotted accommadztion
ona type below his/her antitlement, In no case, e
except otheruise specif ied, allotment wWwill be mads to

higher type of accommodation, then in occupation of th
govt. sefvant, However, where the eligible govt, servant
is entitled to type 11 or hipher type of accommodation,

hs/she may be 2llotted accommodation in typs 11 on
adhoc basis, sven if the retiring govt, servant uas
occupying & type accommodation,

4, The clearance of a&ll dues outsianding in regpect

of the premises in occupation of the retired off icers
shzll be azn essantial condition for the consideration

or sn allotment to &n eligible dependent,

sd/ =

it appesrs that the respondants have not
complied with the aforessid notification in considering
the applicstion of the applicant Ho,2. The respondsnts
have to consider whether the Applicant No.2 falls in
any of the categories and merely because she is the
married deughter uwould not disentitle her as she has
been sharing the accommodation with her fzther for
the last 3 ysars and other sligibility conditions
as laid doun has to be seen by the respondents,
Lftsr considering the application of fpplicant No.Z,
the respondants have to p8ss an order and convay the
same to the applicants. It is anly thoreafter that

the damages can be realised as per rules, The

respondents in their reply admitted that the

application was not considered and that is totally

unjustified and arbitrary action on the part of
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reépandents. The respondents have to consid&r
same and if the applicant doss naot fall in the ;ategory
of merried daughter who can be given out of turn »
allotment being ward of ths retiree, that has to be
conveyed to the applicants. Thus, the order of recovery
before deciding the applicstion of regularisation of
thabauarter or allotment of altern%%ive'accommadatian

to RppliC&nt No,2 is totally uncalled for and

therefore liable to be stayed,
&

The application is sllowed with the direction
tp the respondsnts to decide the application of
regularisation of the quérter for Applicant Np,2, being
married daughter of Applicant Ng,1 and whether it
falls in the ®ligible class of U.M. of December,1991
referred to above, till such time the application
for regularisation is disposed of, the recovsry
levied against Applicant No,1 is stayed. Cast\

on parties,
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